Annexure-3

Name of Corporate Debtor: Max Transport Limited

List of creditors as on: 13-02-2026

Date of commencement of CIRP: 05-06-2025

List of secured financial creditors (other than financial creditors belonging to any class of creditors)

All Amounts in INR (X)
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The only Financial Creditor,
namely, State Bank of India
withdrew from the
Committee of Creditors
(CoC) after their claims were
settled by the Suspended
- - - 0.00 0.00 - - - - - - - - - Director of the Corporate
Debtor outside the CIRP
Process. The withdrawal of
the Financial Creditor was
subsequent to obtaining
approval from Hon'ble
NCLT, Chennai Bench.
Total 0.00 0.00 - -
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In the matter of M/s. MAX TRANSPORT LIMITED

Registration number: IBBI/IPA-001/1P-P-02650/2022-2023/14070
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